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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

DA NoJs406/2000'y
]7\

New Delhis this the /4 = day of September;2000,]

HON'BLE MR,S.R.ADIGE;VICE CHAIRMAN(A),

HON *BLE DR ;A’VEDAVALLI;MEMEER (3)

DriAS Narayana Raofy .
s/o Late AFRamachandraiahy

R/o 16a/10, UEAT
Karolbaghy
New Delhi=5y

and employed as:

Under Secretary (S &TS ’
Cabinet Secretariaty

Room No o7
Bikaner House Annexey
Shahjahan Roady

New Delhi=14 Fovevedfpplicant
(Applicant in : ';personi
b rsug
17 The Secretary R)F
Cabinet Secretariaty
Room No573Bikaner House Annexs,

shahjahan, Roady
New Delhi=11,

2] The Secretary (Personnel )y’
Department of Personnel & Trainingy
Ministry of .Personnel’y Public
Grievances & Pensionsy

North Block§
New Delhid -

3¢ The Addl¥iSecrstaryy

Legislative Departnenb“iz

Ministry of Lauw i Justice","j‘,

A=Uingy' Shastri Bhawany

DriRajendra Prasad Roadj

Neu Delhi s e sRESpONCEN S

(8y A’dovaEa‘jya: Shri Madhav Pam'.kar.)w
| ORDER' .

MElis,RADIGE;VICE CHAIRMAN(A) !

Applicant sesks a direction to respondents
to introduce the grade of Joint bire ctor (Rs,"14300-18300)
)

—h i e -




(RM0500Q-15200) and Director (Ri16400-20,000)

- 2w /
- j

as an intemediary levwel between Under Secretar

instead of DyTWSecretary (Ra12000-18000)5 which he

contends is violative of DP & Ti's'Df‘J dated 257598,

é." Heard both sidesf’ﬁ

3 At the outset it must be made clear that
creation and abolition of posts is a matter within

the competence of the executiw authorities and
Cou_rts/fribunals would not interfer® unless it is found
that a post has been created- or abolished for reasons

which are illegaly malafide or discriminatoryyi

4y In this connection we note that in responden‘ts;
organisation there was no intermedigry level betussn
Under Secretary (R105000=15200) and Director (R16400=

205‘?000). On the basis of cadre review held by respondents

during 1992=97,2 posts of Dy Seeretary have been
created in the scale of R12000-16500 (and not #,12000<
18000) and the recruitment rules have accordingly

been amendede’

5¢ We see nothing illeqal’y arbitrary or
discriminatory in this§y and nothing contained in OP & T?-;s

OM dated 25155198 prohibits respondents from doing sofi

631 The OA is dismissedd MNo costsd
e pisds Al
( DRL,ASVEDAVALLI ) (S.R.ADIGE")
MEMBER (3) VICE CHAIRMAN(A).

/ug/




